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Shrt N. SreekantaD Nair: Sir, when 
human beings are dying due to starva
tion, they want to protect the cows. 
We want to live. 

>.{, <Tlfqq!f; IlR<l ~"I!f~, 

lIIT'f It<T f"l''''''' '!'f ~I (Interruptions)· 

Mr. Speaker: All these facts can
not be brought on record just at this 
moment (Interruptions).·· This should 
not go on record. I have .. sked them 
not to continue. 

Shrlmatl Renu Cbakravartty: Bar
rackporc): When the Home Minister 
makes the statement, we would like 
him to make clear this position why 
when people die in jail or in lock UP 
often their bodies are not given to 
their relations. 

Mr. Speaker: That we will see. 

ShrimaU Renu chakravartty: This 
is a matter which has come up today 
in the caSe of a religious leader. It 
comes up again and again. It is a 
human problem. I would like to know 
why even under police protection they 
are not allowed. 
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Shri Barl ViIlhnu Kamath <Hoshan
babad) : When will the Minister 
make the statement? At what time? 

Mr. Speak.er: At 6 p.m. there is a 
Calling Attention Notic~. This stat&-
ment would be made after that. 

Shrt Hart Vishnu Ilamatb: May I 
request the Minister to include in 
th'3.t statement the latest position In 
regard to the health of Shri Shankra
charya and Prabhu Dat! Brahmacharl. 

12,41 hrs. 

RESIGNATION BY MEMBERS 

Shrl lloUa Venkalah (Tenali): 
While refusing to take a decision in 
the case of the st~el plant at VIsa-' 
khapatnam, the Government of India, 
U1 co-operation with the Stat" Gov-
~rnment, has j ct loose . . . 

Mr. Speaker: This is not the way in 
which It should be raised. 

Shri Ilolla Venkalah: 35 people 
have been arrested and many people 
have been killed In police firing .... 

Mr. Speaker: Order, order. I uk 
111m to resume his seft . 

Sbri lloUa VenkaIah: Sir, because 
tOU have not· allowed me 
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Mr. Speaker: Nothing will be re
corded until I identify Members 
(Interruptions) . 

Shrl Kolla Venkaiah: Sir, I want to 
tender my resignation • . • (inte1"-
"'ptiOfl8) 

Mr. Speaker: Would he not r~sume 
his scat . . . (Interruptions). 

Order, order. He has 
resignation. Why is he 
He l~ not a. memhp.r 
.-uptiom) • • • 

tendered hi. 
there now? 

li"teT-

There is no provision whreby a 
.Member has a right to make a State
ment when he is gomg to resign. When 
a Minister resigns, he can make a 
.tatement ....... <Interruption). They 
can utilise the pres. for that purpose 
and not this House ....... (Interruption) 

Sbrlmatl Renu Chakravartty (Bar. 
Tackpore) : When a Minister is per
mitted, why not a Member? 

U.SO hr •• 

PAPERS LAID ON THE TABLE 

AUDIT :H.ZPORT ON TIl& ACCOUNTS Ot"" 'l"ID: 
KERALA FINANCIAL CORPORATION 

The Minister of Finance (Sbri 
Sachinlira Chaudhuri): Sir, I beg '0 
Jay On the Table a copy of the Audit 
Report on the accounts of the Kerala 
Financial Corporation for the year 
ended the 31st March, 1965 under sub_ 
,eclian (7) of section 1'7 ;.r the StaUit 
Financial Corporations Act, 1951, read 
with clause (c) (iv) of the Proclama
tion dated the 24th March. 1965, issued 
by the Vice-President, discharging the 
functions of the President in relation 
to the State of Kerala. [Placed in 
Library. See No. LT-7462/66j. 

?-JoTn'-CATlONs UNDER CENTRAL EXC"I8ES 
AND SALT ACT AND CUSTOMs Acr 

The Deputy Minl.ler In the Depali. 
ment of Social W .. l!are (Sbrimati 

Gazette of India dated the 11th Nov
ember, 1966, under sub-section (3) of 
section 3 of the Kerala State Legis-
lature (Delegation of Powers) Act, 
1965. [Placed in Loibrary. See No. LT-
7463/661 

12.51 br8. 

RESIGNATION BY 
contd. 

Mr. Speaker: Having ceased to be 
a Member he is still in the HOUIII!; 
then, he will have to suffer the penalty. 
He must go out now ..... (Inten'Uption) 

Shrl Ranra (Ch:ttoor): H~ may 
have tendered his resignation but you 
haVe not announced it ..... (Interruption) 

Mr. Speaker: He ha. declared that 
intention. As soon as it is announce
ed, that finish... the matter ..... (Inter
ruption) 

'Sf) ~" ~ 'I!~.,.q (<<m): 
q"J'l"w.fit~f'f:~"1.fTfQy 

~ 

~um ~Iqlf : It if iI1I"l'IT f<m r'l> 
.~ ~f'IIT ;:- f~T ~ ~ ~ 
I!@l" ~) '1'1) i!Tif I 

Shrlmati Renu Cbakravartty: There 
is one small point which you should 
consider for the future alBo. The MI-
nister is allowed to give the reuOIlll 
fOr his resignation. A Member, whO 
is also reSigning as a last resort, should 
also be permitted to do tha~. 

Mr. Speaker: If the Minister re!igns 
from his ministership. t!ren he has • 
right to make a statement. 

Shrt Harl Vbhnu Kamath (Hash· 
angabad): Its scope should be ('nen4-
ed. This rule may be IiberRlly tnter
preted. 

Mr. Speaker: No. 

CiaudTallekhar): Si~, on behalf lfShTi q) 11'~ f<~ ('tii<:) : ~ 
.... aka Mehta. 0 I beg to la., on 1!rr lfr.r ~ I 
the Table a copy of the Kerala PrevCD_ 
'ion of Eviction Act. 1966 (President', Sbri S. M. Banerjee (Kanpur): Sir, 
Act No. 12 of 1966) published In r rise on a point of order. 

"·"'Not Re(!orded. 
2323 (Ai) LSD-6. 
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